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INTRODUCTION

[, the Chairman of thc Public Accounts Committee as authoriscd by the
Committce, do present on their behalf this Forty-Sixth Report on action
taken by Govcernment on the recommendations of the Public Accounts
Committec containcd in their 3rd Report (Tenth Lok Sabha) on Non-
matcrialisation of thc scheme for Construction of Staff Quarters.

2. In their carlicr Rcport, thc Committce while expressing thcir
unhappincss over the inordinate dclay and gross negligence in the
construction of 220 staff quarters, had stresscd that thc Department should
spcced up the progress without further delay. In this Report, thc Commit-
tcc have expressed their serious concern over the fact that construction
work has so far been started only for 40 quarters and in respect of the
rcmaining 180 quartcrs, cven the tenders have not been finalized so far.
The Committce have, therefore, strongly emphasised that the Department
should speed up the construction activitics so as to achicve the complction
of all thc 220 quarters cxpeditiously.

3. In their carlicr Report, the Committee had taken a scrious view of
the inept handling and gross negligence on the part of the dcpartmental
officials in dcaling with the staff welfare scheme which had resulted in
dclaycd construction of staff quarters, avoidable escalation of construction
cost and cncroachment on acquired land and had rccommended for
disciplinary action against the officers concerned. The Committee have
cxpressed their strong displeasure that more than 15 months have alrcady
clapscd since the prescntation of their original Report but no progress on
this rccommendation has bcen made so far. The Committec have strongly
cmphasized that the question of fixation of responsibility for the uncons-
<ionablc dclay which has occurred in the implecmentation of the project for
thc construction of 220 quarters should be finalised expeditiously.

4. Thc Rcport was considered and adc;';)tcd by the Public Accounts
‘Committce at their sitting held on 29 March, 1993. Minutes of the sitting
from Part II of thc Rcport.

5. For facility of rcference and convenicnce, the recommendations of the

Committec have been printed in thick type in the body of thc Report and
have also been reproduced in a consolidated form in the Appendix to the

Rceport.

6. The Committce place on record thcir appreciation of the assistance
rendered to them in the matter by the Office of the Comptroller and
Auditor Genceral of India.

New DeLtu; ATAL BIHARI VAJPAYEE,

April 7, 1993 Chairman,
Chairra 17, 1915 (Saka) Public Accounts Commirtee.

v)



CHAPTER 1
REPORT

This Report of the Committce deals with the action taken by Govern-
ment on the recommendations/obscrvations of the Committee contained in
their Third Report (Tenth Lok Sabha) on paragraph 42 of the Report of
the Comptroller and Auditor General of India for the ycar cnded
31 Muarch, 1988 No. 4 of 1989. Union Government (P & T) on Non-
materialisation of the scheme for construction of staff quartcers.

2. The Third Rcport which was presented to Lok Sabha on
13 December, 1991 contained 9 rccommendations. The Action taken notcs
have been reecived in respect of all the recommendations and these have
been categorised as follows:

(i) Recommendations and obscrvations which have been accepted by
Government:
SI. Nos. 2 to 7

(i1) Recommendations and observations which the Committee do not
desire to pursue in the light of the replics reccived from the
Government:
SI. No. Y

(ii)) Recommendations and observations replics to which have not been
aceepted by the Committee and which require reiteration:
SI. No. | and 8

(iv) Recommendations and obscrvations in respect of which Govern-
ment have furnished “intcrim replics:

—NIL—
3. In the succeeding paragraphs the Committce will dcal with action
tuken on some of their recommendations.

Delay in construction of staff quarters and fixation of responsibility
(SI. Nos 1 and 8—Paras 8.1 and 8.8)

4. Commenting upon the delay in completing the construction of staft
guarters the Committee in Paragraph 8.1 of their 3rd Report had observed
wo fOllows:—

“The Department of Posts and Tclecommunications purchased 6.5
acres of land in Jhilmil Colony, Shahdara at a cost of Rs. 9.73
lakhs for construction of staff quarters. The Department took
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posscssion of the land in July, 1970. The layout plan was approved
by the Dcpartment in October, 1972. The Committee are, how-
ever, distressed to find that no serious and systcmatic cfforts were
made to monitor and cxpeditc the process of construction. The
Ministry of Urban Dcvclopment revised the plinth arca of different
types of quarters in August, 1975 neccssitating a revision in the
approved layout plans. It was only in July, 1977 that the Rcgional
Architcct was asked by the Superintending Surveyor of works to
revisc the layout plans. The Architect prepared the revised layout
plans only in May, 1981 and these wcre approved in Junc, 1981.
However, they werc rejectéd in August, 1988 by the Dclhi Urban
Arts Commissidh (DUAC) as thcy were not conccived functionally
and acsthctically. The drawings were reviscd and the master plan
approved by thc DUAC in October, 1990. The construction of
quarters has not yct been started.”

5. In thcir action taken notc dated S June, 1992 the Ministry of
Communications havc stated as under:

“Reviscd Prcliminary Estimatc for construction of 220 Staff Quar-
ters, at Jhilmil Colony, has been sanctioned on 10.12.1991. Work
for 40 Nos. Typc-III Quarters has already bcen awarded in Dec.
91 and the tenders arc being invited shortly for the remaining 180
staff Qrs. (68 Type-I + 112 Type-II). Construction of these 220
Qrs. is likcly to be complcted within 24 months i.e. by Dec. 1993™.

6: The updated note dated 22 January, 1993 furnished by the Ministry at
the instancc of the Committee rcads as follows:

“The work for construction of 40 nos. Type-III staff Qrs. is in
progress and about 55% of the work has since becen completed.
These quarters arc likely to be recady by end of 1993-94.

The tenders for rcmaining 68 numbers Type-I and 112 Nos.
Type-Il quarters, have alrcady been received and are under
scrutiny. Thesc tenders are likely to be finaliscd by 31.3.1993.”

7. Expressing their scrious concern for inordinate delay in implementing
the staff wclfarc schemc and cmphasizing the need for fixation of
responsibility for the lapscs the Committec in paragraph 8.8 of their 3rd
Report had rccommended as follows:

“The wholc scquence of cvents is indicative of unconscionablc
dclay as is cvident from the following :

(i) Inordinatc dclay in obtaining the approval of the layout plan which

was preparcd by the scnior architect in October, 1972 and approval
by Dclhi Telcphoncs-in 1981 cven though the ban on construction
of quarters imposcd by Govcrnment of India in August. 1973 was
lifted in January, 1976. .

(ii) An incxplicable dclay of ncarly 2 years between the approval of

the layout plan by Dclhi Tclephones Department and submission
to DDA for their approval.



(iti) Failure in furnishing of clarifications sought for by the DUAC in
August, 1988 which were to be furnished by April, 1984 resulting
in the closurc of the casc by the DUAC on 28.4.1988.

(iv) Revised plans were sent to MTNL for approval in August, 1987
and to the DUAC ounly in October, 1989 finally clcarcd by them in
October. 199%).

The Committec take a scrious view of the incpt handling and
gross ncgligence on the part of the departmental officials in dcaling
with the staff wclfarc scheme which has resulted in dclayed
construction of staff quarters, avoidablc cscalation of construction
cost and encroachment on acquircd land. They are of the firm view
that thc matter calls for disciplinary action against the officcrs
concerned and desire that a report of the action taken by the
Government in this casc should bc submittcd to them within a
period of six months.”

8. In their action taken note dated 5 Junc, 1992 the Ministry of
Communications have stated as follows:

*Chicf General Manager, Mahanagar Telephone Nigam Ltd., and
the Chicf General Manager (Maintcnance) New Dclhi, have
alrcady been addressed to initiate disciplinary proccedings against
the Officers concerned.”

9. In their updated notc dated 22 January, 1993 furnished at the
instance of thc Committce the Ministry have further statcd as follows:

“The casc for disciplinary action is in corrcspondence with MTNL.
New Dclhi and office of the CGM, Northern Tclecom Region,
Ncw Dcthi. The dclay is sprcad overa long span of about 15 ycars
and it is attributcd to a large number of Dcpttl. Units and outside
Agcencics, such as DUAC, DDA and MCD ectc. Revision of the
Plinth arcas of quarters, causcd total upsctting of the building
prcliminarics and rcsulted in dclay significantly. Under these
circuinstances, fixation of rcesponsibility is cumbersome in nature
and its finalisation is likcly to take quitc some time.”

10. In their carlier Report the Committee had observed that right from
the acquisition of the plot by the Department in March, 1970 upto the
submission of the revised plans for construction of staff quarters to Delhi
Urban Arts Commission in October, 1989, the scheme had been woefully
delayed for one reason or the other. The Committee had expressed their
unhappiness over the inordinate delay and gross negligence that had taken
place. The Committee had stressed that even at this late “stage the
Department should speed up the progress without further delay and draw
up a time bound programme for construction of the staff quarters. The
Committee had also emphasized that the Department showld monitor the
progress regularly and follow the schedule scrupulously. The Committee are
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constrained to observe that even after the presentation of their earlier
Report on-13.12.1991, tangiblé progress has not so far been made in
achicving the construction of the 220 quarters. It is a. matter of serious
concern that construction work has so far been started only for 40 quarters
and in respect of the remaining 180 quarters, even the tenders have not
been finalized so far. The lack of serious approach on the part of the
Department is corroborated by the fact that according to their note
furnished to the Committee on § June, 1992, the completion of all the 220
quarters in question was likely to be achieved by end of December, 1993
whereas according to the note furnished on 22 January, 1993 the completion
of even the 40 quarters under construction was likely to be achieved by end
of 1993-94. Such a casual approach on the part of the Department, even
when the Committee had expressed their deep concern over the inordinate
delay in their carlier Report, is highly deplorable. The Committee,
therefore, strongly emphasize that the Department should speed up the
construction activities so as to achieve the completion of all the 220 quarters
expeditiously. Although the scheme has already been inordinately delayed,
the Committee believe that elimination of any further delay in completing
the construction of 220 quarters will not only provide much needed
additional housing units for the staff but also save any further escalation in
construction cost. The Committee may be apprised of the progress achieved
in the construction of these quarters within a period of six months.

11. The Committee had also taken a serious view of the inept handling
and gross negligence on the part of the departmental officials in dealing
with the staff welfare scheme which had resulted in delayed construction of
staff’ quarters, avoidable escalation of construction cost and encroachment
on acquired land. The Committee had been of the firm view that ihe matter
called for disciplinary action against the officers concerned. The Committee
are not convineed with the reply of the Department that the delay is spread
over a long span of about 15 years and it is attributed to a large number of
departmental units and outside agencies and the finalization is likely to take
quite some time. The Committee express their strong displeasure that more
than 15 months have already elapsed since the presentation of their original
Report and no progress on this recommendation has been made so far.
Obviously, such delays vitiate the administration of timely justice and has a
demoralising ceffect on administration, The Committee strongly emphasize
that the question of fixation of responsibility for .the unconscionable delay
which has occurred in the implementation of the project for the construction
of 220 gquarters should be finalised expeditiously and the outcome thereof
intimated to them within a period of six months.



CHAPTER 1I

RECOMMENDATIONS AND OBSERVATIONS WHICH HAVE
BEEN ACCEPTED BY GOVERNMENT

Recommendation

Persuing thc material placed before the Committee especially the
scquence of cvents from the acquisition of the plot by the Department in
M- J upto thc submission of the revised plans for construction of
staff qu. :rs to the DUAC in October, 1989, the Committec find that for
one rcason or other the scheme has been woefully delayed. Neither targets
were fixed nor any systcm of monitoring devised to revicw the progress of
construction work. The time taken at cach stage was highly abnormal and
could have been avoided, had the Department monitored the progress of
the scheme and taken suitable remcdial mecasures. The Sccretary of the
Ministry conceded during cvidence that some dcelay had occurred from the
time of acquisition of land. The Committec feel that inspite of the reasons
tendered by the Dcepartment to the cffect that there were other priority
works likc plans for tclephone cxchange buildings, apathy, indesicivencss
and unplanncd approach in the formulation and exccution of the scheme
on the part of the Dcpartment is very cvident. The plea advanced by the
Dcpartment that land was acquired in advance for next 20 ycars in
pursuancc of a policy was also not very convincing. Committee urge the
Department to undertake a review of the whole system and cnsure that
similar typc of dclays arc avoided in future by drawing up a phased
programmc for construction of staff quarters.

[SI. No. 2, Para 8.2 of 3rd Rcport of PAC (Tcnth Lok Sabha)]
Action Taken

To spced up construction of Staff Quarters, to curtail dclays and also to
enforce an cffective monitoring for construction of Staff Quarters, detailed
information has been called from all the Circles vide Deptt. of Telccom.
No. 482-10/91-BG dated 8.10.1991. This information pcrtaining to the 8th
Five Ycar Plan (Period *1992-1997") shall bc uscd as a base for
monitoring the progress for Construction of Staff Quarters. The monitoring
mcchanism is further dctailed in ATN rclating to SI. No. 8.3 which
follows.

[Ministry of Communications O.M. No. 27-9/91-B datca >-6-92]
Recommendation

The Committtce further obscrve that though financial constraints were
cited as onc of the factors resulting in delay, adequate data or details to
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justify thc sumc have not been furnished. Judicious financial planning
presupposcs allocatiqn of available limitcd resources among compcting
cnds on the basis of assigned prioritics. In the context of the above, the
Committcc note that the financial approval for the constTuction of quarters
had been accorded in 1981 und provisional cstimates for Rs. 1,60,24,054
were also sanctioned on 10.6.1982. Kecping the land unutilised for a long
period cven thercafter lacked justification. The Committce express their
unhappincss about the inordinatc dclay and gross ncgligence that has taken
place.

[SI. No. 3, Para 8.3 of thc Third Rcport of PAC (Tenth Lok Sabha))
Action Tauken

To avoid cascs of kccping the land unutiliscd for a long period.,
instructions have alrcady been issucd vide enclosed ltr. No. 530-691-
‘TPS(BT) dated 24.9.91 (Para 8 rcfers). This will help in putting a check on
inordinate dclays.

[Ministry of Communications O.M. No. 27-991-B dated 5-6-92]
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ANNEXURE 1
sscwmmam

Government of India
Ministry of Communications
Dcpartment of Tclecommunications

Sanchar Bhawan,
Ncw Dclhi-110001.

Datcd 24 Sept. 91

To

1. All. Heads of Telccom Circles/Projects/Tclccom  Factories/Mtee
Regions/NE Task Foree Guwahau;Satcllue Projccts

. Chicf General Manager Telecdm Dlstrlcts Madras/Calcutta.
Sun: Protection of Land from unauthorised enoroachments.

As per instructions contained in Rule 461 of P&T Manual Vol. Il all
sites purchsed or acquircd should be carcfully watched by the local
departmental officers to prevent cncroachment and Divisional Engineers in
whose jurisdiction the sitc lics should rcport to the Hecad of circle
concerned in case of any cncroachment.

Certain instructions were issucd vide this office letter No. P. 6-33/55-
TPS(BG) dt. 15/16-3-78 about proper fencing of departmental land to
protect the same from squatters and tresspasscrs. Further detailed instruc-
tions werce issued vide this office letter No. 460-5/89-BG dated 10.7.89 to
protect departmental land from squatters and cncroachers. But inspite of
these instructions it has bcen obscrved that land is encroached by
squatters. The circles usually come to know of such cncroachments very
latc. No FIR is cither lodged with local Police or Police is informed very
latc. Duc to such latc information Policc also show their mablhty to
remove encroachments, lackness on part of offidéts concerned in reporting
matters to Hcad of Dwnsnon/lec and totlocal Police in case of
cncroachment, results-i#* hampcnng of not only 'l'clccom Devclopment but
also cause un avoidable cxtra expenditure. Thercfore, it has been decided
that following protective mcasurcs should bc taken by all Divisional
Officcrs/Head™ of Circle to safcguard dcpartmental land from this
mcnance.

1. Whenever land is ucquircd/purchascd it should be cnsurcd that it is
free from any cncroachment.
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2. The land on acquisition should bc immediatcly fenced, as a Primary
Protection mcasurc. This shall be followed by building of boundary walls
of adcquatc hcight.

- 3. Bill Boards displaying that *“land bclongs to Dcpartment of Tclecom-
munication; land purchascd/acquired for construction of Tclephone
cxchange/Quarters/DTO ctc. and tresspasscrs/cncroachers shall be prosc-
cuted” should bc displaycd at promincnt positions of land.

4. T.D.E/T.D.M. should maintain a clcar rccord of all such sitcs
acquirced and proper watch on departmental land must be cnsured. In casc
land happens to be in the Headquarters of Divisonal Engincer Telegraph,
hc himsclf will be incharge of land and in other places specific A.E./
SDO(T) should bc nominated as officer in-charge of sitc. These officers
will be responsiblc for any cncroachment, tresspassing, removel of carth or
any other unauthoriscd usc of dcpartmental lands.

5. These officers should inspect sites rcgularly and send a quartcerly
rcport to TDE/TDM in prescribed proforma. TDE/TDM will check up
thesc reports and cnsurc that all sites, as per their rccords, have bcen
reported. They will further send a report of their district/division to circle
officc where it will be further checked with reference to-C.O. records.

6. In casc any cncroachment is detected, officer concerncd should report
to Local Police immediatcly and rcport thc matter to TDE/TDM and
Hcad of Circlec along with a copy of FIR.

7. It has come to notice that vacant lands arc utiliscd for kecping cable
drums, and othcr matcrials which results in frequent cntry of staff and
local mazdoors ctc. Even it is scen that at thesc places these mazdoors
makc their temporary dwellings. All of these result in cncroachments.
Therceforc at thesc sites, where storcs/cablc drums arc kept one L.M/SIT
should bc nominated to inspect the sitc fortnightly and be made respon-
sible for lapsc.

8. Kceping the land unutilised for a longer period also causes encroach-
ment of land. Instances have come to notice where scheme for construction
of staff quarters have not matcriliscd for 16 years, resulting in cncroach-
ment. Therefore, after acquisiton of land a comprchensive plan be drawn
up by circles. The comprchensive plan should include milestones such as
forwarding of SOA to architcct, prcparation of drawing and approval,
sanction of D/E, issuc of NIT ctc. and progress of Building planning
activitics should bc closcly watched.

9. Cireles will submit a half ycarly status rcport to this officc with
respect to all the sites within their jurisdiction in proforma ‘cncloscd as
Anncxure to this letter.

Thesc instructions may bc brought to the notice of all concerncd. Pleasc
acknowlcdge. g

Sd-
(D.N. Bhatia)
Dircctor (BW)



Copy to:

(28]

. All Chicf Engincers Telccom (Civil)
. Chicf Architect Tcleccom.

They arc requested to issuc suitable instructions to their
ficld officers to kecp a watch on the sitc acquired and
will inform thc circle in casc any cncroachment is
obscrved by them.

The D.D.G. (SW)/DDG(RDTF/DDG(TX) DOT ND
for information plcasc.

ADG (BG)/ADG (BT).



ANNEXURE 11

Government of India
Ministry of Communications
Dcepartment of Telccommunications

Sanchar Bhawan,
Ncw Dclhi-110001.

No. 460-5."89-BG Datcd 10 July, 89.
To

All Heads of Telecom Circles/

Telecom Projects’Maintenance Region

Chict General Manager Telephone Districts -
Madras/Calcutta.

Chief Architect (Telecom)

All Senior Architeets (T)

All Chicf Eungincers (C) Civil, Tclccom.

Svui="Protection  of  Departmental  land ~ from  unauthorised
encroachments.

2. Maerialisation  of housing  schemes—Avoidance of undue

dealy in planning and preparation of drawings eic.

Certain instructions were issucd vide this office Ictter No. P-6-33/55-
TPS(BG) dated 15/16-3-78, regarding proper fencing of departmental land
to protect the same from squatters & tresspassers. Now a case has come tg
the notice of this office wherein the Tclecom land was encroached upon by
squatters tor a sufficicntly longtime and the controlling circle came to
know of the fact veéry late. The unauthorised cacroachment of Tclecom
kind not only hampers the development work, but also lcads to avoidable
complications in removal of the encroachment.

In the context of increasing menace of encroachment on Government
lund especially in big cities the following procedurc may be followed to
protect then from squatters.

1. Proper burbed wire fencing raised on brick wallstone: wall of 2 ft.
height or simple barbed wire fencing depending upon the soil
conditions of the lund so that the wire fencing does not get decaycd
over the years, is provided soon after the acquisition of the land.

(54

Bill bourds warning the public against tresspass on Departmental land
arc located at promincat positions of the land.

3. Periodical inspections at least six monthly of the land is carricd out by

10
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a responsible officer not below the ran of an AE/SDO and a report
to the cffect is sent to the concerncd Head of the circle that the
inspected land is frec from cncroachment and the fencing is intact.

4. As soon as squatting on the land is noticed casc is taken up with the
local police authoritics for the removal of the squatters and the fact is
brought to the notice of the Head of the circle.

Further a specific casc of non-matcrialisation of the scheme of staff
quarters for over 16 ycars has come to notice. The delay has resulted not
only in cscalation of the project cost, but at the same time denying housing
facilitics to the Telecom cemployees. Keeping land unutilised for such a
long pcriod also caused encroachment on the land.

After acquisition of land, a comprchansive programme of its utilisation is
drawn up by the Planning circle. These should be clear instructions from
the Planning circle to the concerned Scnior Architect. regarding no. of
staff quarters of various types to be constructed, scale of plinth arca in
cach type to be followed cte. in preparation of drawings and suitable
priority accorded for preparation of drawing, preliminary cstimate.

Further it is observed that approval of drawings by local Municipal
bodies takes a long time. The reason being deficiencies in the plans not
conforming to bye laws. It is therefore desired that such deficiencies are
avoided in the plans submitted to the local bodies after through study of
local Municipal bye laws and discussions with local bodics.

These instructions may be brought to the notice of all concerned.

Receipt of this letter may please be acknowledge.

Sd-

(S. N. ROY)
Sr. Deputy Dircctor General (BW)

Copy 1o

DDGES). Director (BT)

Recommendation

Although the scheme has been considerably delayed, the Committee
strees that even at this Lute stage the Department should speed up the
progress without further delay and draw up a time bound programme for
construction of the staff quarters. They should monitor the progress
regularly and follow the schedule scrupulously. It will not only provide
much nceded additional housing units for the staff in Dclhi, but also save
on further cost escalation in constraction of quarters. The Committec may
be informed of the action taken in this regard within a period of six
months.

[SI. No. 4. Para 8.4 of the Third Report of PAC (Tenth Lok Sabha)j
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Action Taken

Construction of all the 220 staff quarters in Jhilmil Colony is targetted to
bc completed in 24 months time i.c., by Dcc., 1993. Work has alrcady
been awarded for construction of 40 Nos. Type III Quarters and Tenders
arc being invited shortly for the remaining 180 staff quarters.

[Ministry of Communications, O.M. No. 27-9/91-B dated 5-6-92|
Recommendation

The Committee feel disturbed that although the land was acquired in
1970, the Dcpartment were not cven aware till November 1986 that a part
of their land had been encroached upon by some unauthoriscd occupants,
cven though the Department had spent about Rs. 10,000 in May 1971 to
put up the fencing around the plot. This shows a totally casual and
unconcerned approach of the Dcpartment towards their propertics.
Another plot of land in the DIZ arca, New Dclhi, belonging to the P&T
Dcpartment. where staff quarters arc to be constructcd, has also been
unauthoriscdly occupicd by somec Jhuggi dwcllers. Even though the
department have not yet taken the physical possession of the land and it is
statcd to be under the control of the CPWD, basically thc property
belongs to the P&T Dcepartment who purchascd the land to construct staff
quarters.

[SI. No. 5, Para 8.5 of thc Third Rcport of PAC (Tenth Lok Sciha))
Action Taken

(i) Dctailed instructions havc alrcady been issuea by the Deptt. of
Telecom. vide No. 530-6/91-TPS(BT) dated 24.9.91 for protcction of the
dcpartmental lands from unauthoriscd cncroachments. Thesc instructions
contain adcquate guidelines for *Periodical Inspection’ of the sites acquired
by thc Decptt. to cnsurc quick detection of cncroachments and also to
initiatc quick action for cviction of the encroachers.

(ii) In DIZ Arca, 14 Nos. Typc-I Quartcrs have alrcady becn con-
structed and made over whercas another 14 Nos. Type-V Quarters are
under construction and these arc likcly to be completed during 1992-93.
Thus only 28 quarters will bc rcady by cnd of 1992-93 against sanctioned
270 Nos. of Staff Quarters. The land for construction of thesc quarters was
handcd over by the Ministry of Urban Dcvclopment to CPWD dircctly.
The remaining arca over which the balance 242 quarters arc to be
constructed, has been encroached by Jhuggi Dwellers. Since the land was
under dircct control of CPWD, we arc in correspondence with the CPWD
to sort out the issucs, so that the construction could stari.

[Ministry of Communications, O.M. No. 27-991-B datcd 5-6-92]
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Recommendation

The Committce arc also surpriscd that until this paragraph had bcen
taken up by thc Committcc, no guidclines or in-built check had been
devised until recently for perindical inspection of the sites acquired by the
Dcpartment so as to dcteet cncroachments, if any, and initiatc proper
action for cviction of the cncroachers. The carlicr instructions, for fencing
of the land apparcatly were not adequate. While the Department plcad
that they acquire land to plan ahcad for thc next 15—20 ycars, there
should have been strict guidelines from Dircctorate to protect the land till
it gets used. The Department should make it a point to kecp the land
purchascd under strict vigil and instructions alrcady issucd as latc as 1989
for periodical inspection should be strictly cnforced.

[SI. No. 6. Para 8.6 of thc Third Report of PAC (Tenth Lok Sabha))
Action Taken
While laying emphasis on the instructions already issucd in July '89, we
have issucd fresh instructions once again in September '91. Thesc also
include periodical inspections of the sites.
[Ministry of Communications, O.M. No. 27-9M1-B dated 5-6-92]
Recommendation

The Committee note that although the objective of the Department is to
achicve a satisfaction level of 20% for providing housing accommodation
to the staft, the actual satisfaction on all India basis is just 8%. In Dclhi it
s just 7.5%. Incidentally the percentage of satisfaction in respect of
general pool accommodation for Central Government emplovees in Delhi
wirs assessed at 65% as on. 1.1.1991.

[SI. No. 7. Para 8.7 of the Third Report of PAC (Tenth Lok Sabha))
Action Taken

To achieve a satisfaction level of 20% for providing housing accomoda-
tion to the staff by end of the 8th Plan period (1992-97). the required
information has alrcady been culled from all the Telecom. Circles vide
D.O.T. No. 482-1091-BG duted 8.10.91. The number of housing units
required to achieve the desired level of satisfaction, subject to availability
of funds, is being assessed.

IMinistry of Communications, O.M. No. 27-9/91-B dated 5-6-92)



CHAPTER Il

RECOMMENDATIONS AND OBSERVATIONS WHICH THE
COMMITTEE DO NOT DESIRE TO PURSUE IN THE LIGHT OF
THE REPLIES RECEIVED FROM THE GOVERNMENT

Recommendation

The Committce in this conncction also called for dctails of both
unutiliscd and utilised lands with the Ministry. The list of unutiliscd lands
for staff quarters furnished to the Committce gives a very gloomy picture
of the cntirc management of land acquired by the Dcpartment for this
purposc. In a large numbcr of cases no perspective plan or target dates for
utilisation of thesc lands were available. Lands acquired cven morc than
three decades back arc still lying unutilised. There are as many as
155 picces of land totalling 281.78 acres which arc lying unutilised. The
Committce need hardly cmphasisc that the provision of government
accommodation to staff is a weclfarc measurc and dcpriving of these
facilitics particularly in citics where rents are very high causes great
hardship to thosc who arc on thc waiting list for government accommoda-
tion. The Committec deprecate the laxity and callousncss of the Dcpart-
ment in utilising the lands acquired long back and desirc that thc matter be
cxamined in detail and the responsibility fixed. They also recommend that
the Department may review forthwith the unutilised lands available with
them on all-India basis, asscss thc demand for the staff quarters and take
adequate steps to provide additional housing units to improve the cxisting
low satisfaction level which was stated to be only 8% on all-India basis.

[SI. No. 9, Para 8.9 of the Third Rcport of PAC (Tenth Lok Sabha)]
.~ Action Taken

The various ficld units have bcen asked to supply particulars as per this
officc No. 482-10/91-BG dated 8.10.91 which will cnable us to asscss the
number of housing units required to achicve 20% satisfaction.

[Ministry of Communications, O.M. No. 27-9/91-B dated 5-6-92]
Updated Action Taken Note

Information on requircment of staff quarters by the end of Eighth Five
Ycar Plan (1992-97) has sincc bcen compiled.

A total number of 27540 quarters are alrcady available with .the
Department of Telecom. for its 2,90,851 employccs as on 31.3.1992,
meeting satisfaction level of 9.47%. The present puace of construction of
about 1500 quarters annually can bc enhanced with added cfforts to a
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maximum of 2500 to 3000 quartcrs per annum. Thus we may bc able to
add a maximum of 15,000 quarters by the.end of Eighth Five Ycar Plan
(1992—97). thereby making available a total of 42500 quarters to achive a
satisfaction level of 14% against 20% target by the cnd of Eighth Plan and
it will requirc a financial outlay of about Rs. 400 crorcs.
Reasons for shortfall:—

(a) Resource constraints

(b) Difficulty in getting suitable land at rcasonablc priccs at suitable
locations Ce

(c) Litigation on Government lands and cncroachments in ccrtain cascs
(d) Scarcity of building matcrials ¢.g., cement/stecl at controlled prices

(c) Dclay in approval in building plans—No. of local bodics. Corpora-
tion, urban authority, firc dcpartment, civil aviation ctc., involved in
formal clcarance of plans in urban arcas.

(f) Delay in service conncctions, Electric’Water/Scwerage ctc.

[Ministry of Communications, O.M. No. 27-9/91-B datcd 22 January,
1993]
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CHAPTER 1V

RECOMMENDATIONS AND OBSERVATIONS REPLIES TO
WHICH IHAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND
WHICH REQUIRE REITERATION

Recommendation

The Department of Posts and Tclecommunications purchased 6.5 acres
of land in Jhilmil Colony, Shahdara at a cost of Rs. 9.73 lakhs for
construction of staft quarters. The Department took posscssion of the land
in July 1970. The layout plan was approved by the Dcepartment in October,
1972. The Committee are however distressed to find that no scrious and
systecmatic cfforts were made to monitor and cxpedite the process of
construction. The Mmistry of Urban Development revised the plinth arca
of defferent types of quarters in August 1975 nccessitating a revision in the
approved layout pluns. It was only in July 1977 that the Regional Architect
was asked by the Superintending Surveyor of works to revise the layout
plans. The Architect prepared the revised layout plans only in May 1981
and these were approved in Junc 1981. Howcver they were rejected in
August 1983 by the Delhi Urban Arts Commission (DUAC) as they were
not conceived functionally and acsthetically. The drawings were revised
and the master plan approved by the DUAC in October 1990. The
construction of quarters has not yet been started.

[SI. No. 1, Para 8.1 of the Third Report (Tenth Lok Sabha) of the PAC]
Action Taken

Revised Prehiminary Estimate for Constrution of 220 Staff Quarters, at
Jhilmil Colony, has been sanctioned on 10.12.1991. Work for 40 Nos.
Type-lI Quarters has alrcady been awarded in Dee. 91 and the tenders
are being invited shortly for the remajning 180 Staff Quarters. (68 Type-
[+112 Type-II). Construction of these 220 Qrs. is likely to be completed
within 24 months i.c. by Dce. 1993.

[Ministry of Communications O.M. No. 27-941-B datcd 5.6.92)
Updated Action Taken Notes

The work for construction of 40 Nos. Type-III Staff Qrs. is in progress
- . * .
and about 35% of the work has since been completed. These quarters are
likely to be ready by end of 1993-94.

The tenders for remaining 68 numbers Type-1 and 112 Nos. Type-II
quarters, have already been received and are under scrutiny. These tenders
are likely to be finalised by 31.3.1993.

[Ministry of Communications, O.M. No. 27-991-B dated 22 Jan. 93]
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'Recommendation

The whole scquance of cvents is indicative of unconscionable dclay as is
cvident from the following:—

(1) Inordinate delay in obtaining the approval of the layout plan which
was prepared by the senior architect in October, 1972 and approval
by Dclhi Telephones in 1981 cven though the ban on construction
of quarters imposcd by Government of India in August 1973 was
lifted in January, 1976.

(it) An inexplicable delay of ncarly 2 years between the approval of
the layout plan by Declhi Telephones Department and submission
to DDA for their approval.

(i1i) Failurc in furnishing of clarifications sought for by the DUAC in
August, 1983 which were to be furnished by April 1984 resulting in
the closure of the case by thc DUAC on 28.4.1988.

(iv) Revised plans were sent to MTNL for approval in August, 1987
and to the DUAC only in October, 1989, finally clcarcd by them
in October 1990.

The Committee tuke a scrious view of the incpt handling and gross
negligence on the part of the departmental officials in dcaling with this
staff welfare scheme which has resulted in dclayed construction of staff
quarters, avoidable cscalation of construction cost and cncroachment on
acquired land. They arc of the firm view that the matter calls for
disciplinary action against the officers concerned and desire that a report of
the action taken by the Government in this casc should bc submitted to
them within a period of six months.

[SI. No. 8. Para 8.8 of the Third Report (Tenth Lok Sabha) of the PAC]
Action Taken

Chicf General Manager, Mahanagar Telcphone Nigam Lid., and the
Chicf General Manager (Maintecnance) New Dclhi, have alrcady been
addresed to initiate disciplinary proccedings against the Officers concerned.

[Ministry of Communications O.M. No. 27-9%1-B dated 5.6.92)
Updated Action Taken

The case for disciplinary action is in correspondence with MTNL, New
Delhi and Office of the CGM, Northern Telecom. Rcegion, New Delhi.
The delay is spread over a long span of about 15 ycars and it is attributed
to 3 large number of Deptt,. Units and outside Agencics such as DUAC,
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DDA and MCD ctc. Revision of the plinth arcas of quarters, caused total
upsctting of the building prcliminarics and resulted in delay significantly.
Undcer these circumstances, fixation of rcsponsibility is cumbersome in
naturc and its Finalisation is likcly to take quite somc timc.

[Ministry of Communications, O.M. No. 27-9/91-B datcd 22 Jan., 93]



CHAPTER V

RECOMMENDATIONS AND OBSERVATIONS IN RESPECT OF
WHICH GOVERNMENT HAVE FURNISHED INTERIM REPLIES

-NIL-

New Deuin; ATAL BIHARI VAJPAYEE,
April 7, 1993 Chairman,
Chaitra 17, 1915 (Saka) Public Accounts Committee.
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Parr 11

Mimaes of the Twenty-fourth sitting of the Public Accounts Committee
held on 29 March, 1993

The Committee sat from 1500 hrs. to 1600 hrs.
PRESENT

Shri Atal Bihari Vajpayce — Chairman
MENBERS
Lok Sabha

2. Shri Girdhari Lal Bhargava
3. Shri Nirmal Kanti Chatterjee
4. Shri Kashiram Runa
S.  Shri Pratap Singh
6. Prof. (Dr.) Sripal Singh Yadav
Rajva Sabha
7. Shni J. P. Javyh
8. Shri Viren J. Shah

9. Shri Ish Dutt Yadav

SECRETARIAT

1. Shri G. L. Batra — Additional Secretary
2. Smt. Gunga Murthy — Depury Secretary
3. Shn K.C. Shekhar — Under Secretary
RLEPRESENTATIVES OF AUDIT
1. Shri Rumesh Chandra — Director General (P&T)
2. Shri P.K. Bandopadhyay— Pr. Director (Indirect Taxes)
3. Shri A.K. Bancerjec — Pr. Director (Reporis-Central)
4. Shri P. Muthukumar  — Pr. Director (Economic & Service Minis
ries)
5. Shri A. Prusad — Director (Central Excise)
The Committee considered the following draft Reports:—
(') s . "
(ii) * ¥ L] LA .

(iii) Action taken on the 3rd Report of PAC (10th Lok Sabha) regarding
Non-materialisation of the scheme for construction of staff quarters.
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with certain modifications as shown in Anncxures” I and II respectively.
The Committee adopted the draft Report at Scrial No. (iii) above without
any amcndment.

4. The Committee authorised the Chairman to finalisc the draft Reports
in the light of the verbul and conscquential changes arising out of factual
verification by Audit and present the same to Parliament.

The Comminee then adjourned.

* Not appended



APPENDIX

Statement of Conclusions/Recommendations

SI. Para  Min./Deptt. Rccommendations/Conclusions
No. No.  Concerned
12 3 4
110 Ministry of  In their carlicr Report thc Committcc had

Communi-
cations

obscrved that right from the acquisition of the
plot by the Dcpartment in March 1970 upto the
submission of the revised plans for construction
of staff quarters to Dclhi Urban Arts Commis-
sion in October, 1989, the scheme had been
wocfully dclayed for one rcason or the other.
The Committec had expressed their unhappi-
ncss over the inordinate delay and gross ncgli-
genee that had taken place. The Committec had
stressed that even at this late stage the Depart-
ment should speed up the progress without
further delay and draw up a time bound prog-
ramme for construction of the staff quarters.
The Committec had also cmphasized that the
Department should monitor the progress regu-
larly and follow the schedule scrupulously. The
Commitice are constrained to obscrve that cven
after the presentation of their carlicr Report on
13.12.1991, tangible progress has not so far
been made in achieving the construction of the
220 quarters. It is a matter of scrious concern
that construction work has so far been started
only for 40 quarters and in respeet of the
remaining 180 quarters, cven the tenders have
not been finalized so far. The lack of scrious
approach on the part of the Dcpartment is
cosroborated by the fact that according to their
notc furnishcd to th¢ Committce on 5 Junc,
1992, the complction of aH the 220 quarters in
question was likely to be achicved by end of

9
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12 3 4

Dccember, 1993 whercas according to the note
furnished on 22 January, 1993 the complction of
cven the 40 quarters under construction was
likcly to be achicved by cnd of 1993-94. Such a
casual approach on thc part of thc Department,
cven when the Committee had cxpressed their
dcep concern over the inordinate delay in their
carlicr Report, is highly dcplorable. The Com-
mittce, thercfore, strongly cmphasize that the
Dcpartment should specd up the construction
activitics so as to achicve the completion of all
the 220 quarters cxpeditiously. Although the
scheme has alrcady been inordinately dclayed,
the Committee belicve that climination of any
further delay in completing the construction of
220 quarters will not only provide much nceded
additional housing units for thc staff but also
save any further escalation in construction cost.
The Committcc may be apprised of v progress
achicved in the construction of these quarters
within a period of six months.

2 11 Ministry of  The Committee had also taken a scrious view
Communi-  of the incpt handling and gross ncgligence on
cations the part of the departmental officials in dealing

with the staff welfare scheme which had re-
sulted in delayed construction of staff quarters,
avoidable cscalation of construction cost and
cncroachment on acquired land. The Committee
had been of the firm view that the matter called
for disciplinary action against the officers con-
cerned. The Committee are not convinced with
the reply of the Department that the delay is
spread over a long span of about 15 ycars and it
is attributed to a large number of departmental
units and outside agencies and the finalization is
likely to takc quitc some timc. The Committce
express their strong displcasurc that more than
15 months have alrcady clapscd since the




[}S)

4

prescntation of their original Report and no
progress on this rccommcendation has bcen
madc so far. Obviously, such dclays vitiatc the
administration of timcly justicc and has a dc-
moralising cffect on administration. Thc Com-
mittec strongly emphasize that the question of
fixation of rcsponsibility for thc unconscionable
dclay which has occurred in the implementation
of thc project for thc construction of 220
quarters should be finaliscd cxpeditiously and
the outcome thereof intimated to them within a
period of six months.
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